2arg Indian fren gnd Steal
Co. (Aequisition of
Shares) Bill
[Shri Chandrajit Yadav]

“that the Indian economy will pick up
-and accordingly the steel production
will also have to keep pace.

With these words, I conclude. I am
wvery grateful to the hon. Members
who have participated in this debate,

MR. CHAIRMAN: The question
is:

“That the Bill to provide for the
acquisition of certain shares of the
Indian Iron and Steel Company
Limited with a view to securing the
proper management of the affairs
of the Company and the continuity
and devlopment of the production
of goods which are vital to the needs
of the country and for matters con-
nected there with or incidental
thereto, be taken into considera-
tion.”

The motion was adopted.

MR. CHAIRMAN: Now, we will
take up clause by clause consideration
of the Bill. There are no amendments
to clauses 2 to 18. The question is:

“That clauses 2 to 18 stand part
of the Bill”

The motion was adopted.

“Clauses 2 to 18 were added to the Bill
“Clause 1 was added to the Bill

“T¢ Enacting Formula the Preamble
and the Title were added to the Bill.
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BHRI CHANDRAJIT YADAYV:
beg to move;

mm}ambem"
MR. CHAIRMAN: The question is:

“That the Bill be passed.”
The motion was adopted.

—

16.59 hrs.

SUPPLEMENTARY DEMANDS* FOR
GRANTS (GENERAL), 1976-T7

MR. CHATRMAN: The House will
mow taken up for discussion Supple-
mentary Demands for Grantg in
respect of the Budget (General) for
1976-77.

Motion moved:

“That the respective Supplemen-
tary sums not exceeding the
amounts on Revenue Account and
Capital Account shown in the
third column of the Order Paper

be granted to the President out of
the Consolidated Fund of India to
defray the churges that will come
in course of payment during the
vear ending the 31st day of March,
1977 in respect of the following
demands entered in the wsecomd
column thereof—

Demands Nos. 1, 2, 7, 14, 25, 29,
30, 32, 38, 35, 41, 48, B1, 61, 8;
76. 83 to 85, 88 and 99.”

List of Supplamenary Demands for Grants (Gentral) for 1976-71

No.of Name of Demand Amount of Demand for
Demand Grant to the Vote
of House
1 3
Revenue Capital
Rs. Rs.
MINISTRY OF AGRICULTURE AND IRRIGATION
T, Depnmt of Agricultare . - . 85,000 .
a, Aﬂ i . . “’?!.,m ,000 ]

7. Ihp-mtomunl Development

- 15,00000,000 . ..

. ® Mowd with the rxc>mmendati-n of the President



22t DEC (Generel) SRAVANA 20, 1808 (SAKA) 1976.77 22>

b ¢ 2 3
Revenue Capital
MINISTRY OF COMMERCE Rs. R

14 Foreign Trade and Export Production . . 1,000 40,68,00.000
MINISTRY OF DEFENCE:

25 Capintal Outlay on Defence Services . . i 15,00,0C0
MWNISTRY OF ENERGY

29 Ministryof Encrgy . . : N . 1,78,000

30 Power Development - . . . .- 32,00,00,000

MINISTRY OF EXTERNAIL AFFAIRS
3z Ministry of Fxterral Affar : . . 2,50,00,000
MINISTRY OF FINANCE

38 ‘Trassfersto State and Umon  Terntery Grovern-

mer1s . . . . . . 9540,73,000
39 Other Expenditure of the Muritry of Finanve & . - 58,56,60,000
DEPARTMENT OF REVENUE AND BANKING
41  Department of Revenue and Ba king . 3,45,000
MINISTRY OF HEALTHAND FAMILY PLANNING
48 Fam'ly Pla~ming . . . . . £,09,00,000

MINISTRY OF HOME AFFAIRS

51 Oepartmert of Personnel a=d  Admimistranve

Reforms : ' . . . 1,000
MINISTRY OF INDUSTRY AND CIVIL. SUPPLIES
+61 Industrics I . : . . : 1,000
MINISTRY OF INFORMATION AND BROADCASTING -
65 Information and Pubhcin: . . . 1,00,00,000 I
MINISTRY OF PLANNING ot
76 Department of Science and Tec™nology . 2,00,00,000 I
MINISTRY OF STEEL AND MINES N
‘33 Department of steel : . . . 5,50,000  7,28,79,000
84 Departmertof Mines i . 6,00,000
85 Mines ard Minerals . . 1,23,00,000  1,98,00,000
MINISTRY OF SUPPLY AND REHABILITATION
88 Department of Rehabilitation . . . o 46,00,000
,  DEPARTMENT OF ATOMIC ENERGY h
P AT Deermen e
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SHRI BIREN' DUTTA (Tripura
West): Mr. Chairman, Sir, the
amount now demanded, ie., Rs. 244
crores, is a big amount, T do not
understand, why so much has been
gought for wafter this emergency
siuetion. So much is heard that
every department is very active and
accurate in formulating policies now-
a-days, probably our budget-makers
have not shown that much accuracy,
are unemployced ang there 1s no um-
not have been asked for.

17 hrs.

Now, what are the items in which
this sum has been sought for I can
tell that the Supplementary
Demands for Grants are mostly for
giving subsidy. Take for example
Demang No 2 under ‘Agriculture’:
you are giving subsidy to the pro-
ducers of fertiizers: 1t 15 a big
amount, Rs 60 crores We do not
know, who heg gone through the
process of assessment of this sub-
sidy. At the time of budget speech,
we were told that the agriculturists
are going to be benefited due to the
lowering of the cost, but we dig not
know that the industry 1s to have
its share alsp. Thev are not to lose
anything for the benefit of the
agriculturist. The latest repert of
the Reserye Bank of India also shows
thet even in this emergency period,
wimost all the indusrial concerns
have earned much more than in
esrlier years. 8o, my point is: how
have you worked out this amount
snd how is it going tp be distribut-
wd? That should be discussed in

luiculturehasbmlﬂectedin
eld&mmeduetom.‘lhm
t ]

We are giving subsidy to t indus-
trialists but for the agriculturists
who haye suffered and who are still
alhu!uuuremtgfvinzmh

~ NudvRTAs, 197

consideration. In the expurt produc-
tion you are giving subsidy, But
what is the result? The jute indus-
try is showing the way how the
subsidy works, Lakhy of workers
are unemplpoyed and there is no im-
provement.

In Family Planning you are
encouraging payment of incentives.
I hke to mention one fact here. In
Tripura after the fleods when the
people went to the Government, they
were told that there wag no flood re-
hef arrangement by the Government.
They were told to go to the banks and
they were usked to go to the family
planning department. Those who
could mortgage their land to the
bank could have some money for
meeting their needs during the time
of floods and those who have got
nothing to mortgage, were advised
to go to the Family Planning Depart-
ment ang they were given Rs. 120
each Here also 1t seems to me
very queer. If you are thinking
that family planning will not be
done voluntarily, then is 1t to be
done in a situation when the peeple
are in distress? This is very bad.

17.803 s,
[Surr C M. STePHEN n the Chaw.)

I am really sorry that in Tripura,
Assam and Tripura during these
floods period there was not a penny
spent. Even we have seen in the
Press that to the Prime Minister's
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the information and the job. You have
ashed for such a big sum for so many
items.

‘We have read in the press that the
Education Minister declsred that his
Department has got no money. There-
fore, he cannot run the existing
primary education system. During
this period a new pattern of education
system iz being built up, whereas
there is no money. In this Budget
there is no demand for educational
purposes.

Just now the Minister for Steel has
given us a bright picture that India
1s marching shead. 709 of the popu-
lation is ilhterate. Without keeping
thig into consideration you are dump-
ing large sums of money or much
moere money in various Departments.
This is very difficult to understand
how our Budget-makerg are thinking
and how the country is going to be
helped by this process of Bubget
demrands and with the passing of this
budget.

I am very sorry to say that emer-
gency is only for those people who
laboured much. They have to work
much more. But emergency is not for
those people who practically should
devote much time to think of the
overall situation of the country.
Specially the most important need of
this period is to impart education.
You want discipline, but you cannot
have discipline for a long time if
you keep the people mum, silent,
1gnarant and show danda.

tion in the Budget.
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farmers. Only the middle group
farmers or the farmers belonging to
upper strata are able to have ferti-
lisers. It is not available to the
ordinary pemsants. The lang is being
distributed to the landless labourers
nd we are expecting that the land
will be cultivated by them. So, some
arrangement should be made to supply
cheap fertilisers to those landless
labourers also who are given a piece
of land so that they may also utilise
this land to the best of their advan-
tage. I suy this because in pursuance
of the policy of the goyernment in
implementing the 20 point programme
land should be gven to landless
labour,

Now I come to Demand No. 14
where the problem confronting the
jute manufacturers have beep men-
tioned and also about the sick tex-
tile mills 1 must congratulate the
hon Deputy Minister Shri Vishwa-
nath Pratap Singh for taking over
the two closed textile mills of Kan-
pur, namely, Lakshmi Rattan Cotton
Mills and Atherfon West Mill It
gives me great pleasure and happi-
ness to realise that the ex-Chief
Minister Mr. Bahuguna and the pre-
sent Chief Minister Mr. Narain Dutt
Tiwary were not pressurised by Shri
Ram Rattan Gupta and others. They
were running this mill on the basis
of profit earneg by not paying any
government revenue This man should
have been, behind the bars but for
the help of some friends who were
opposing the take over of these mills.
Now the time has come when the
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[Shyy S, M. Baneree) months. 1 would request Bhrimati
i aukst Rohatgi to convey our feelinga.,
1 R reiullit bhe kind- 10 the Minister of Defoncs Prodnc.

ly to gpe that the same pa who
dve ruimed this Mkl ‘thé’ sathe offi-
cefs who, in comnivance with*Ram
Rattan Gupta and othérg~ruimed it,
are not taken in the National Tex-
tile Corporation,

1 am happy %hdt'a committee is
being appginted. T am glad that they
are’ going fo ‘select some technocrats,
I tdike this opportunity to request
Mr. Vithwanath Pratap Singh to tell
u$ as to what has happened to Kan-
pur Jute Udyog owned by Shri
Alok Jein, the worthy son of Shri
Shanti Prasad Jain. I am tolg by
Shri Chattopadhyaya, the hon. Minis-
ter, that this will be opened on 1st
September. This date is coming but
I am gure this gentleman is not going
to run this Mill. Government should
take a decision here and now about
this unit which is a captive unit of
Sawai Madhopur cement factory and
it should come under the Cement Cor-
poration of India, 1 am sure with
the help of the working class of
Kanpur they will be able to run this
mill more effectively.

Then, Sir, coming to Demand No.
25—Ministry of Defence—I was ex-
pecting the Minister of Defence to
be here. I hope that my hon. fri-
end, Shrimati Rohatgi will convey
our feelings to the Minister of De-
fence.

The pay scales of supervisor,
draughtsman etc. are not being final-
ised even after the publication of the
Pay Commisaion's Report; it has taken
thirty months. It is a sad commen-
tary that the pay acales of the super-
visors and allisd categories have not
yet been finalised even till today. I
was told that the papers had been sent
to the Cabinet. After all the Union
Cabinet is in the same place and in
the same country—Deihi—the papers
should have gone to them, We were
expecting something from the Minis-
ter abous this, This has taken thirty

1 now come to Demgng Nos. 38 to
41. 1 feel that all foreign Banks
should now be nationalised now thmt
the foreign oil companies have been
taken over. Previously, we used to
raise the slogans in this House; the
issue was raised in this House and
we were told that the time for tak-
ing over of the oil companies was
not ripe  Now most of the foreign
oil companies have been taken over.
I fsal.that al} the foreign banks too
working in cur country should be
taken our by Government as had been
done in the case of oil companies,

Then, Sir, about the dearness al-
lowance, we were happy when the
Finance Minister, Shri Subramaniam
told the other House that the sixth
instalment of dearness allowance was
under consideration for the Central
Government employees. Sir, the
prices have gone up agamn. I am told
that this is a seasonal fluctuation and
that the prices will come down after
some time. Sir, I am not one of
those who waug the prices to EO up
because the workers are to get the
DA, We want to know what has
happencd to 1hie sixth instalment of
dearness aliowance which has already
become due? The hon. Minister told
the other House in reply to a ques-
tion that this was being considered. I
would like to know what is the pre-
sent position. The Centra] Govern-
ment employees are represented in
the National Council headed by a
Member of this House, They demanded
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we sincerely feel that at least the
D.A. should be merged with the Pav,
That question will arise.

The Finance Serietary, at a meeting
of the Counril, sald that the merger
of DA woulg not serve any purpose
because the D.A, is aho given to the
pensioners, Of course it will serve the

purpose—] mean the merger of D.A.

will serve the purpose of pension. It
ja also for the purpose of gratuity
which the Finance Ministry does not
zealise. Fvery ewnployee wants that
the D.A. shovld be merged with the
pay at 272 poinis. It was felt that
the prices might not fall below 272
points. If vou are assuring a remu-
nerative price to—the farmers for
their agricultural produce, im that
case, the prices of essential commo-
dities, especially, the {nodgrains, can-
not go below 272 points D.A. is gome.
thing which is agitating the minds of
Jakhs . Ccntral Government emplo-
yees and State Government emplo-
Yyees as also those in the public un-
dertakings, The hon. Minister should
take serrous note of it.

I would requesg the hon. Minister
tv go through the contents of the
report of the Gadgil Committee of
1860 with Shri Knendubhai Desai as
its Member who Giso recommended
that 50 per cent of D.A. should be
merged witk the pay for certain pur-

Then there is Demand No 48 re-
gording family plaming. Sir, I stand

SRAVANA 28, 1898 (SAKA)
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misery and sorrow for thelr family
members.

Sir, an hon. Member said that in-
centives are being given., What is
wrong if incentives are given. Mr,
Chairman, Sir, recently in the Apex
body meeting which was attended by
you a5 a member of the National
Apex Body decided that seven and
fourteen days leave will be given
to men and women workers respec-
tively who get themselves sterilised.
Thisg leave can be extended from seven
days to fourteen days in the case of
men and fourteen to twenty-
one days in the case of women. This
would be leave with pay. This was
the recommendation of the Apex body.
An announcement in this respect has
been made by the Labour Ministry
and the empioyers have accepted this
recommendation. The same conces-
sion should be given to all the Central
Government employees and the public
sector employees. They should get
additional leave for this purpose.

Sir, I would like to draw the atten-
tion of the Minster to the point that
here in this House we decided about
upgradation of particular city on the
basis of population. Kanpur has be-
come a metropolitan city with two
district magistrates. W are interest-
ed that it should be upgraded to
grade ‘A’ city. For that we have
been asked to increase the population
to more than 10 lakhs Bir, increase
in population and family planning
cannot go together. If I am asked
not to follow the family planning, I
can assure you that the population of
Kanpur will be 20 lakbs in two years.
Sir, the real basis of upgradation of
a city should not only be population
aspect but also the cost of living in-
dex. I am happy this point has been
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(Shr1 8, M Banerjee)

tion of this weekly was taken up
for the information of the educated
unemployed und it is serving its
purpose I have seen the issues of
‘Employment News’ at the houses of
80 many youngmen It gives them
the idea as to where, when and how
to apply About ‘Samachar’ 1 would
like to mentron that 1t should have
an nternational agency lhike Rewuters.
Shnn WVidya Charan Shukia when he
‘was replying to a question said that
efforts wete being made to have an
international agency lke Reuters

Then I come to Demand No 51—
Department of Personnel A new
proposel has been placed before us,
the Central Government employeey’
representatives, before the National
Council of the JCM, ot having ser-
vice tribunals 1n  the country, m
Delly, Madras, Calcutty and Bombay
We are not opposed 10 these We
want them to decide ceses exped:-
tiously But who should presmde
Over these trnibunals? It 1 said in
the constitution that they will be
premded over by retired admintstra-
tors You ag g trade unionist wail
realise whether the employees will
get any justice at the hands of retired
administrators They have a ngd

Then we are told that cases of
Premfeture retitement, compulsory
retirement and dismissal will pot be
discussed

AUGUST, 18, 1036

M-I a3
and diamisea) and other things come

within the purview of Fﬂm-
nals? Babdnnaﬂmlmwn-
garding the constftution is faken, I
would request the hon Minister to
convey our feelings to the Home
Minister, Shn Brahmananda Reddy
or Shri Om Mehta, thet the emp-
loyees should be consulted once
again ang their guggestion should be
accepted 50 that we are able to ac-
cept these service tribunals.

‘With these words, I would réquest
the hon Minister to Kkindly lst us
know whether now that Rs 244
crareg are going to be pumped into
the economy, it will not result in
mffation If ‘this resulty in infla-
tion, what are the steps taken
or are Likely to be taken to curb
inflation so that 1t does pot give rise
to price Increase to that extent, be-
cause we have been able to control
inftation with the greatsst difficulty
I congratulate the hon Mmister on
doing so, but I have a feeling that
unless effective measures are taken,
this inflow of Rs 244 crores into the
economic stream might result in
inflation

ot $o gro frardt (WwrAwTr)

wwfy ot & v At fenreen
¥ GRGA ¥ W § A(ww §5 frwmd
¥ fory Wi ¥ Wy vegAT A § )
agelr Forrra T aY wR wrvaTe Wi arfea
W waed el & B—ow &t
fafre) ¥ wefiigt  Aemorw am
frere @6 €t @ 37 ww Fafredy
¥ sfafufidl w1 agr aufeqa fran wfea
q1 | 3w farray g ¥ weaey X agy v
ardhfy Iw aw wr Wy sfondt  eiter
gy off wft & o't W iy
wa feordigy o ara o) B, o s
uwmm,?mm
Pran grec o R wgth
wﬁlﬂg!hvim\!ﬁ}l@'
e gt T T e Wiy fore
W |
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q‘_l ﬂu q‘lo m :zrﬁim’r
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"y |

aumsfa oY, gw W7 WY T=H
wrd §, e o g wes wd o g,
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W Y ¥ ) s afr g
w7 & gar N 7% fgrgeam qiw oy
* T Ay Wt I@ v e ) @A
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LLL wwmwr:‘r | TR
afw qud §, s g, qufwn’rif
farg, it & frg A 3weY seft A
welt qTr fear o afea, O
% g oz o T ofr opft Wil

it g Qgaeht : & fremir
ot ®) wom T agh g o fee oy
& ITET ST WIIT 21 6 Y T WA
wrefeq v Wt g

“The debate on the supplement-
ary grants shall be confined to the
items constituting the same and no
discussion may be raised on the
original grants nor policy underly-
ing them save in so far as it may
be pecessary to explain or ilus-

trate the particular items under
discussion.”

ot ¥o gWo fewrdt - TwaT W@
qar 8 1 afew o7 wfagn = §
fafrezdy o ofireswr & alizd
fevie s aet vt & ) & coAT )
wga1 wigar § & O geofr =0 &
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o faar «fF & 1 72 8 Frwraa £
& vy 7€ & fr & T8 o A wfew
g WY st & forerae won wrgen § o
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wrad X wgr 1 oW aw Faa wEE
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fwm & 3wy aong Y g€ & 1 % W
gt t ? ot @ 1T} o1 T g
¢ davae sk nfsarfie s, gfe aaer
wrardy &few @ qk & T wF P Ak
§ W R I N A QA g
" O F AN s W W
wr @Y w1 T g § o) vt

Cfe g, oyt o W oAk g
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[ﬂﬁotﬁ'a fﬂ'ﬂﬂ]
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% AT Wit § fis gearmaite qranae
¥ wft oael g @t & e gt e o
fedt g ST wredt w1 AT AR w0
wrar, a1 A w1 FTT A I W Ay
Rom Ngwfras g ? am
&Y A ATATE § AX HA L | X AT
Tz & au7 Y a7 w1 et fawar §,
WX 39 K ot W9 & BT wE gAAT
agr wTRd oY o way v, $¥ AT A
aFdTh W ¥ A I5w Wy Wiy
7w ¥ a% qar Nifaq e faw faw
fafre) A aefiidY femrem i owr &
= 37 % et fafaere 7gr g W
A g7 ® Aa1E g, A0 a1 ° g
FI I Y A A dfag )

SARDAR SWARAN SINGH
SOKHI (Jamshedpur): Sir, I rise to
support the supplementary demands
:0 the tune of Rs. 224.18 crores, in-
sluding an amount of Rs. 7.28 crores
‘or acquisgition of IISCO shares, Since
1971 we have been passing without
iy hitch whatever demands are
oresented in this Parliament. I would
hke to mention that injustice has
been done to my State of Bihar in
‘he past. A raw deal hag been given
to my State. I hope the minister
would kindly consider what I am
saying in this august House today.
1 will come to the market borrow-
ings by the Bihar State Government.
Prior to the nationalisation of banks
in 1968, the allocationg of market
borrowings to individual States were
determined op the basis of:

(a) Capacity of market for ab-
sorption of State securities in
consultation with the Reservy Bank
of Indla;

(b) to tal
market ::uuthm:y the capi

(¢) Response of the capital mar-
*ﬂwhumumhmmm
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States, their enterprise and semi-
Government ‘bodies,

After nationalisation, however the
capital market became a captive mar-
ket inasmuch as the nationalised banks,
LIC and the Employees Provident
Fund are main, the main investors in
Government securities and the size of
their investment depends upon the
Central Government's directives.

Bihar hag bag g very raw deal in
the past in the matter of market
borrowings. For a total outlay of
Rs. 31957 crores during the Third
Plan, market borrowings accounted
for only Rs. 20.82 crores. During the
Fourth Plan period, against an out-
lay of about Rs. 431 crores, market
borrowings were only Rs. 6433
crores. Of this also, the borrowings
during the first three years were
Rs. B88 crores and Rs. 8.68 crores.
It was only during the last two years
of the Fourth Plan that the borrow-
ings rose to Ra, 23.45 crores and Rs.
25.97 crores.

I am quoting these figures to
satisfy the Minister that Bihar is
very backward ang that we do not
have money for development sche-
mes, or even for constructing
bridges. Whenever we gsk the State
Government for any development
scheme, the stock reply js that there
is no money. I was told by the Bihar
Chief Minister that he has met the
officials of the Finance Ministry and
that he has placed his difficulties
before them. Since I come from
Bihar, I feel it my duty to repest
them.

Against a total borrowing pro-
gramme of Rs. 1,277.97 crorez by
the State Governments during the
Fourth Plan, Bihar's share was only
5 per cent, while certain advanced
States having much lesg got a higher
share of guch borrowings e.g. Maha-
rashtra 13 per cent, Gujarat 85 per
cent, Karnataka 7.8 per cent. Tamil
Nadu 8 per cent and West DBengal
9.8 per cent, The per capity bor-
rowings of individua] States varied
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from Rs. 50.8 to Rs. 11.4, with Bihar's
being the lowest at Rs. 114 The
average for all the States was Rs.
234. Now T will come to the figures
for the warious States,

MR. CHAIRMAN: T want to invite
the attention of the hon. Member to
the rule governing debate on sup-
plementary demands for grants. It
says that the debate should be con-
fined to the item covered by the
Demand A persual of the item would
show that it relates to the expendi-
ture to meet the functioning of a
Commission, which is being set up
under the Department of Revenue
and Banking This cannot be taken
up as an occasion to raise a discus-
sion covering the entire field of
banking and allocation to the differ-
ent Statess While I do not want to
restrict the discussion, I hope the
hon, Member will abide by the rules,
which are specific.

SARDAR SWARAN SINGH SO-
KHI: T will abide by your rulng. I
have mentioned in the beginning that
an injustice has been done to my State
of Bihar If we do not mention them
heére, what is our remedy?

MR. CHAIRMAN: I appeal to the
hon, Member's sense of propriety.

SARDAR SWARAN SINGH
SOKHI: The average for the State
of Haryang is Rs. 508, Gujarat 411,
Punjab 368 and Maharashtra 332
while that of Bihar is only 11.4.

It ig understood that during 1076-77
the Government of Indig have agreed
to increase the market borrowing by
10 per cent. But even this increase
has been distributed pro-rata among
the States with the result that the
unequal distribution continues. Dur-
ing 1975-76, for example, Bibar's
share in the total market borrowings
was only a fraction over 6 per cent.

Why I am mentioning all these
things is to bring these things to the
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for an over-bridge at Jugsalai Bazzar
in Jamshedpur on the South-Eastern
Railway, But we do not have the
money. This is the difficulty.

Now, the next alternative is to go
by the Gadgil formula, The Gadgl
formula comprised the following dis-
tribution of Central assistance:—

(a) B0 per cent on the basis of
State's population;

(b) 10 per cent on the basis of
the backwardness of the State in
relation to per capita national m-
come;

(c) 10 per cent on the basis of
tax efforts 1n relation to per capita
mcome;

(d) 10 per cent on the basis of
commitments on the spillovers of
major jrrigation andy power pro-
Jects; and

(e) 10 per cent on the bamg of
special problems, like, the popula-
tion of Scheduled Tribes, foods
and other natural calamities.

In the case of Bihar, all thege cni-
teria, from (a) to (e), are applicable.
You can see it from the backward-
ness of the State of Bihar.
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are: market borrowings—Rs, 33
erOres: negotiated loghs—Rs. 8 crores

With these words, I support the
Supplementary Demands for Grants,
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AT O fwrfer w0 & fag oo
AT i ag fear § 1 gEw fag
g g F o § 1 @y AEA=Y
X AT K1 T fawar qrafe ww
70, 100, W% 150 Y &' | J
faerr 1| a% fqqg 500 W@ @
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UMY W A ¥ gt § 1 e
wgfa faaft =fgg

18 hrs,
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MR, CHAIRMAN: The hon. Mem-
ber may continue tomorrow. The
House stands adjourned now to
meet tomorrow gt 11 AM.

1801 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, the
August 20, 1976/Sravana 28, 1898
(Saka).



